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RIIPoRTED ACCEPTANCE BY bIOlA OF 

BRlTISII PLAN TO END CARCO PROBUM 

BETW>:EN INDIA AND PAKISTAN 

Shri DajI: I call the attention of 
the Minister of Transport to the 
following matter of urgent public 
importance and request that Ill! may 
make 8 statement thereon: 

"The reported acceptance by 

India of British plan to end cargo 
problem between India and Pa-
kistan." 

The MIDIfter of Transport (Shrt B&I 
llah&d.ar): I must first of all .ay 
that there was no British plan and so, 
the question 01 acceptaftce does Dot 
arise. With these words. I lay the 
mtement, on the Table of the House. 
[Placed 'n LibTQ1'lI. See No. LT-5292/ 
fl6J. 

IUt hrII. 

COMMITI'D ON PRIVATE MEM· 
BER'S BILLS AND RESOLUTIONS 

SEvENTY-FIrm Ri:PoRT 

Shri Hem'RaJ (Kangra): I beg to 
move: 

"That this House agrees with 
the Seventy-fifth Report ot tire 
Committee on Private Memben' 
Bills and Resolutions presented to 
the House on the 1st December. 
1986." 

Mr. De ... ty-Speaker: The motion 
i. betore the HOUle. 
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Slarl He .. Raj: So far as the laon. 
Member's Bill is concerned, it was 
considered by the committee in the 
Ii,ht ot the principles laid down in 
the first report ot the Committ"" on 
Private Members' Bills and Resolu-
tions, where it has been atated: 

'"1'he Constitution should be con-
sidered as a sacred document--a 
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document which should not be 
lightly interfered with and it 
should be amended only when it 
is found absolutely necessary to do 
!!IO. Such amendments may gene-
rally be brought forward when it 
i. found that the interpretation of 
the various articles and provisions 
Of the COlll!titution has not been in 
ac-cordance with the intention be-
hind such provisions and cases of 
laeunae or glaring inconsistencies 
have come to light. Such amend-
ments should however normally be 
brought by Government atter con-
sidering the matter in all It. as-
pects and consulting f'xperts, and 
taking such other advice a. they 
may deem flt." 

Keeping this principle in mind. this 
Bill was considered by the committee. 
and it was found that this matter had 
been considered thoroughly by the 
Constituenl Asscmbly and no new cir-
('urnstance had arisen to justify the 
introduction ot the Bill. Therefore, It 
.... a. decided by the committee that this 
Bill should not be allowed to be intro-
-duced. 

Mr. DeJl1lty-Spealler: The Com-
mittee on Private Members' Bills and 

~ has refused permiGSion to 

Shri Prakash Vir Shastri to introduce 
a Bill for the amendment of the Con.-
titution. In the Constitution the word-
ing is 'India, that is, Bharat·. The 
hon. Member wants the words 'India, 
that is' to be omitted and only the 
word 'Bbarat' to be retained. Per-
mi!sion has been refused for the in-
troduction of that Bill by the com-
mittee. Now, the hon. Member wants 
the committee to reconsider this quel-
tion again, Qnd with that end in vie ... 
he has moved this amendment. I 
shall now put it to vote. 

The question is: 

"That at the end ot the motion, 
the following be added, 
namely:-

"subject to the modification that 
the Constitution (Amend_ 
ment) Bill, 1965 (Amend-
ment ot Article 1, etc.) by 
Shrl Prakash Vir Shastri be 
reterred back to the Com-
mittee for reconsideratiOJl 
ot their recommendation 
with regard to the sald 
Bill.". 

Let the Lobby be cleared. 

The Lok Sabha diulded: 

DivioioD NO·9 AYES 15·nbn. 
Ancy, Dr. M. S. 

Bade. Shri 

Bbeel. Shri P. 1-1. 
Chl1terirc. Shri N. C 

Duple, Shti 1C, •• hi Ram 

Anj.hllW", ShTi 

BalLliwlll. Shri 

n.tabithnan, Shri 

Barm.n, Shri P. c. 
)I.rna. Shri R. 

"tar",. Shri 
8hall.c:har,.,.., Shri C. K. 

a.....b. Sbri p. G. 
Hr.,c,hwar Pr-..d. Shri 
Chatuned.i, Sbri S. N. 

Cbluclbari, Sbri D. S. 

ChI't'm, Sbri D. R. 

<:;t:y;.,da. Shrimali )onbben 

D<I<. Sbri 
Du. SMI a. K.. 

KUk.u. Sbri Gwri Shankar 

Kln .... Lal. SbrI 
Mrn.. Shri BtUr Ali 

Ram Stnah, Sbri 
Rt'ddy, 5brl R. Surinder 

NOES 

[)eo 8bmj, Shri P. C. 

~~~~  L. 
8 ~~ ~~  
Hem Ret, Sbri 

J.dhII ... Shri M. 1-

~  Shri TuIaIdd. .. 

)yotbbi, Sbri J. P. 
KouIoJoi, SbrI H. V. 
LalIt .... Sbri 
Loobr. _ N. R. __ Sbri 

-_ Sbri ..... 1. 

MaIhob. Sbri U. S. 
Muwlal. Sbri: V ...... PnNd 

Shutrt, Shri Prakuh Vir 

SJdhanti, Shri le_. Sin ... 
Sin .... Shri Y. D. 

Sinha._n Singh. Shri 

Virbhadn Sinll'h, Shri 

Manlranpdoo. SIm 

MorondJ. Sbri 
Manltblab, Sbri 

~~  ~ B_ 
MJlhn, Shrt 1I1bhuti 
MUhno. Sbri M. P. 

Mlon. SbrI Sb,... Dbar 
M'*-,SbrI 

Muaa.. .. Shri D ... id 
Murti. Sbri M. S. 

Noll, Sbri D. I. 

N_ Lal, Sbri 

.......... Sbri v ...... Nath l'OIoI,-_ r_ -. SbrI C. L 
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Pnt.p Sinah. Shri 
It.qhunath Singh. Sbrl 

Run Sew.t. Shrl 

Ram Swuup, Shri 

Rem.badrln, Shrt 

Jbmshckhar PnI.d Sinlb. Sbri 

1laDe. Shri 

Saba. Dr. S. K. 

Sao:r.aota. Sbri S. C. 
Sharma, Shrl A. P. 

Sbaobl Ronl ... , Sbrl 

Shea Nu.tn. Shri 

_,Sbrt 

Sinha. Shrimati RamduJ.ri 

Son.v.ne, Shri 

Sumat Pr ... d. Shri 

Tiwary, Shti K. N. 

Tul. Ram. Shrl 

Upadhy.y •• Sht! Shin. Dun 

Rae, Shri JlII'aniatha 

R..ttlUJ Lal. Shri 

Shree Nan,1lD D .. , Sivi 

Siddana.a.j-wa. Sbri 

Siddilh. Sbri 

Wadiw., Slu! 

YadlT, Shri Ibm H.rkh 

Y'dna, Shri B. P. 

ID. DePUty-Speaker: The result 
of the Division is: 

Ayes: 15; Noes: 73 

The motion was negatived. 

~  Deputy-.8peaker: The queetlon 
Is: 

"That Ibis House agrees with the 
Seventy-fifth Report of the Com-
mittee on Private Members' Bills 
and Resolutions presented to the 
House on the 1st December, 1965 ..... 

The motion was adopted. 

lUll ...... 

INDIAN ARMED FORCBS PERSON-
NEL" (COMPULSORY INSUR-
ANCE) BILL 

Bli Shrl M. L. Dw;vfldi 

~ "0 Wio friit ~  
tt ~  ~  ,.;r wq'i ;j; .nm t 
!Ii(;m.i tm if; ~ It'" ~ ~ 

'I>VIT ~  W I 

Mr. Deputy-Speaker: The Question 
Is: 

"That leave be granted to intro-
duce a BUI to provide for the eam-
pulsory insurance of the Armed 
Forces PerJOnnel", 

The motion was adopted. 

1U9! hrlI. 

RE. KlNDU MARRIAGE (AMEND-
MENT) BILL 

Mr. Depaty-.8peaker: Then, there is 

a Bill standilli in the name of Sbri 

D. C. Sharma. The hon. Member is 

absent. 

15 ...... 

ADVOCATES (AMENDMENT) BILL 

(Amendment of sections :1.4 and :IS)-
conld. 

Mr. ~  Now, we 
shall t.ake up Sbri Parashar's Bill 
On the last occasion, division had 
been called 'for on the ~  

motion but that could not be held. 

Sbri IIaIt Vislula Kamatb (Hoa-
hangabad) : Only the votinlf has to 
take place now. 

.... Deputr-qpeal<er: The question 

is: 

'''lbat the Bill further to amend 
the Advocates Act. lIMI1, be t.aken 

into consideration". 

TM moUon W4$ negatived.. 
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